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For information of exporters, Norms Committee-Vl handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter I to ia A94-98. Communications in respect of cases pertaining to NC-VI may be sent to email
address: p.sahu@gov.in
In certain cases the decision of the Norms Committee refers to the recommendations/
observations/ deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm/company may go through the same and respond
accordingly.
Similarly, a scanned copy of the brank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm/company and may be responded accordingly.
For information of the exporters, it is informed that wherever DL is issued, the case
would be rejected in case the reply of the firm is not received within 90 days from the
date of issue of DL.
The Norms Committee has taken decision only with respect to technical aspect/wastage
norms. While redeeming the applications, RAs should check that the applicant trai rutf ttea atl
requirements as prescribed in policy/procedure including those in Policy Circulars issued
from time to time or any other provisions under F'|P/HBP for issuance of AA and
regularization of the case.

The Meeting No. l4185 dated 29.11.2018 of Norms Committee-Vl for the year 2018-
l9 was held on 06.12.2018 under the Chairmanship of Shri Anil Aggarwal, Addl. Director
General of Foreign Trade to consider the following applications foiiatification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign
Trade Policy 2015-2020. The following members were present in the meeting:-
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Decision:NC considered thc case as per agenda and noted that the AA ofthc fllHl hadl

bccn rciected by the Committce in M.No.6/85 datcd 24.05.2012.Thc Commitecl
erefore, decided to update the status in the DGFT website/records.

may take suitable consequential action accordingly.
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Decision : NC considered the case as per agenda and observed that the firm has made the

export product which contains 102 MT of Cocoa Powder. Accordingly, the Committee
decided to ratiff the norms of the above advance authorization as per recommendation of
Technical Authorities allowing the inputs as under;

Ex Item
Jago Instant Drinking Chocolate Powder
containins 102 MT of Cocoa Powder

510 MT

m Item
Cocoa Powder 102 MT

The grade and quality of imported Cocoa Powder should match with the item exported.
Other regulations of HBP/HTP 2015-20 like Value Additions and Pre-import conditions
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lDecision : NC considered the case as per agenda and noted that the AA of the firm had i
I

lbeen app.oved by the Committee in M.No.5/85 dated 31.10.2017. The Committeel

Itherefoie, decidedio update the status in the DGFT website/records.
l1
li
IRA may take suitable consequential action accordingly. 
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Decision : NC considcrcd the case as pcr agenda and ttotcd that in thc minutes ofl

M.No.l5/85 dated 30.08.2012 it was mentioned that on the request of the firm, RA,
Panipat had cancelled the said advance authorisation of the firm since the port was



y mentioned by the firm. The Committee therefore, decided to update the status in
DGFT website/records.

may take suitable consequential action accordingly.
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' lDecision : NC considered the case as per agenda and noted that the AA of tt"t" nr*-truA
I ibeen Rejected by the Committee in M.No.22l85 dated 18.10.2012. The Committee
i itherefore, decided to update the status in the DGFT website/records.
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|

にA may●ke面ねЫe co“equc面 J ttbn Жc∝dndI

IFぉ
eN∝ H″″
“
■LC珈 11拙
酬:器‰  盤棚Tα‖慇ゝ 冷p「W劇しlυ
  :Lir猫『     |

扁 1搬 RT3410031784「

~

agenda and noted that the AA ofthe flI:H had

No.17/85 dated 15.H.2013.The Committcc
)DGFT website/records.

lccordingly.

iRA may take suitable consequential action accordingly.

RttcctCd by the Committee in M.No.21/85 dated ll.lo.2012.The Commilce
decided to update the status in the DGFT website/records.
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Casc No.:1/3/85-ALC3/2013 Approved

Decision : NC considered the case as per agenda and decided to ratify the norms of the

RA may take suitable consequential action accordingly. 」
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cdtthat the AA of tte nrm hadDecision :NC considcred thc case as per agcnda and notc(

becn Rttccted by the Committcc in M.No.24/85 datcd l.H.2012.Thc Committee

, decided to update the status in the DGFT website/records.

RA may take suitable consequential action accordingly.

Party Name:GLOBAL
GOURMET PVT LTD

Party Namc:DUKES
ICONSUMER CARE LIMITED

ion : NC considered the case as per agenda and noted that the AA of the firm had
The Committeeapprovcd by the COmrnittcc in M.No.13/85 datcd 19.09.2013.

forc,dccidcd to updatc thc status in the DGFT wcbsite/rccords.

RA may take suitable consequential action accordingly.
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Decision : NC considered the case as per agenda and nored thar the status of the AA is not
'ailable as well as the hard copy of the application, The Committee therefore, decided to

request RA, Ahmedabad to furnish the status of the case and if not ratified, the hard copy
f the application may be sent for examination and fixation of norms on the above AA.

case stands deferred to 10.01 .2019.
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12.06.2012.Thc Commltee therefore,decided to update the status in the DGFTI

bsite/records.

RA may take suitable consequential action accordingly'
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20.09.2012 and obscrvcd that AA has

decided to updtte this status in DGFTI
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RA may take suitable consequential action accordingly.

F酬

酬/85‐ALC郷 3

賜ち鵬∽∞"AMI In.o+.zorz iD"!:.,,jj120,e 
I

:NC considered the case as per agenda and noted thatthc status ofthc AA is notl

vailable as well as the hard copy of t-he application. The Committee therefore, decided to

-'quest RA, Kolkata to furnish the status of the case and if not ratified, the hard copy of I

application may be sent for exarnination and flxation of norrns on the abovc AA.      |

case stands deferred to 10.01 .2019.
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lrolDecision : NC considered the case as per agenda and observed that in minutes ofl
M.No.14185 dated 23.08.2012 it has been mentioned that the firm has already surrendered

lthe AA to RA,RakOt・ Taking cognizance to the said minutcs NC dccided to updatc thci

lStatus inthcDGFTwebslc/rccords.
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11.07.2013 the case had been approved. The Committee therefore, decided to update thei
status in the DGFT website/records. 

i

|RA may take suitable consequential action accordingly

:cision : NC considered the case as per agenda and observed that in M.No.5/85 dated
.07.2015 the case had been approved. The Committee therefore, decided to update the

in the DGFT website/records.

RA may take suitable consequential action accordingly.

Case No.:9/39/85- Approved

: NC considered the case as per agenda and observed that in M.No.5/85 dated
.07.2015 the case had been approved. The Committee therefore, decided to update the

s in the DGFT website/records.

RA may take suitable consequential action accordingly.
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Decision : NC considered the case as per agenda and ratified that norms of the AA in the

following manners;

i) Items at S.No.8,9, 10, 18,19,20,26 &37 being flavours are not allowed.
ii) Rest of the items are allowed as per packaging policy.

may take suitable consequential action accordingly.
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:NC considered the case as per agenda and observed that in M.No.7/85 datedl

7.06.2013 thc casc had bccn approvcd as per packaging policy.Thc cOmmittec thercforc,|

decidcd tO updatc thc status in thc DGFT、 vcbsitc/records.

RA may take suitable consequential action accordingly.
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Decision : NC considered the case as per agenda
surrendered the Iicense. NC therefore, decidid toieject

tion in case firm has not surrendered the AA.
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)ecision : NC considered the case as per agenda and observed that in M.No. I6lg5 dated
1.10.2013 a decision had been taken to referred back the AA to RA for revision as per
Thc COmnnittec therefore, decidcd to update the status in thc DGFT
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Decision : NC considered the case as per agenda and observed that the firm had closed the

AA by paying the Customs duty (Decision M.No.l8/85 dated 18.02,2016). The
mittee therefore, decided to update the status in the DGFT website/records

RA may take suitable consequential action accordingly.
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HQ File
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Decision : NC considered the case as per agenda and observed
to cancel the AA. NC therefore, decided to reject the case.
action in case AA has not been surrendered/ cancelled.

may take suitable consequential action accordingly.
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Decision : NC considered the case as per agenda and ratified that norms of the AA in the

following manners;

L) Item at S.No.l is not allowed.
ii) Rest of the items are allowed as per packaging policy.

may take suitable consequential action accordingly.
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Decision : NC considered the case as per agenda and ratified that norms of the AA in the

following manners;

i) Item at S.No.1 is not allowed.
ii) Rest of the items are allowed as per packaging policy.

RA may take suitable consequential action accordingly.
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: NC considered the case as per agenda and noted that the status of the eA is not
ilable as well as thc hard copy ofthe application.Thc Committee thcrefore,dccided tol

RA, Bengaluru to furnish the status of the case and if not ratified. the hard copy of ,

the application may be sent for examination and fixation of norms on the above AA.

case stands deferred to 10.01 .2019.

Decision : NC considered the case as per agenda and observed that in M.No.7/85 dated
11.08.2016 the case had been approved by the Committee. The Committee therefore,

ided to update the status in the DGFT website/records. 
,

i

may take suitable consequential action accordingly 
l
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Decision : NC considered the case as per agenda and observed tt ri N NA.No-ZIAS O"t.O
11.08.2016 the case had been approved by the Committee. The Committee therefore,

ided to update the status in the DGFT website/records.

lRA may take suitable consequential action accordingly.
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update the status in the DGFT website/records.

JRA may take suitable consequential action accordingly'

case No.:6720/g5- purtl Nanre:FFRRI:R() Mccr Ntr Dute:11,85- Status:Deferred

ALC3/2013 llNDlA PVI-'LI D, IALC3/2018 I II l?qn?orR i ;

ilable as well as the hard copy of t-he application. The Committee therefore, decidedtol

uest RA, Pune to furnish the status of ihe case and if not ratified, the hard copy of the I

lication inay be sent for cxaFnination and flxation of norl■ s on the above AA.         |

|

⌒

case stands deferred to 10.01 .2019.
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t l\rc .r*idered the .u* ur per agenda and noted that the status of the AA is not i

)ecision : NC considered the case as per agenda and noted that the status ot the AA ls not l

vailable as well as the hard copy of the afplication. The Committee therefore. decided.to,

tiき status ofihc case and ifnot ratiflcd,the hard copy ofthclrequest CLA,Delhi to furnish

application may be sent for cxanlination and flxation of norms on thC abovc AA.

case stands deferred to I 0.01 .2019.
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may take suitable consequential action accordingly.

to update the status in the DGFT website/records.

may take suitable consequential action accordingly.
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the case as per agenda and decided to ratify the norms of the
The origin, grade and quality of import items should match

Decision : NC considered
AA on "Net to Net" basis.
with the items exported.
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|

|:ヘハ υ llヽ Uし υ 氏rυヽ

PRIVATE LIMITED 129112018

HQ File
:RI′
A Filc              l Lic.Noわ atc:1010056650

:01/85/050/00168/AM14/ |:10/24/040/00065/AM14/

し =V.1ヽ 1

12701.01.2014

Decision : NC considered the case as per agenda and observed that
.12.2014 the case had been approved by the Committee. The

in M.No.l7185 dated
Committee therefore.

ided to update the status in the DGFT website/records.

RA may take suitable consequential action accordingly.

Case N酬/26/85‐AL“/2011雁
頭

amesTEttNG AGRび
陛 き槻 階

t酬 4/8ゝ

129112018

rrendered by the firm . NC therefore, decided to reject the case.

RA may take suitable consequential action

that thc AA had bccn

in case AA has not been surrendered/cancelled.
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genda and decided to defer the casc in order tol

ofthe flrm.                 |
|

|

|



19.05.2016 the case had been approved by the Committee.
decided to update the status in the DGFT website/records.

RA may take suitable consequential action accordingly.

The Committee therefore.
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the case as per agenda and obseⅣ ed that import itenl is flsh

lipid oil, which is not permissible under Para 4.7 of HBP, 2009-14 . NC therefore,
decided to reject the case with direction to company to pay applicable duty with interest
for regularisation of the license.

RA may take suitable consequential action accordingly.

Party Namc:AL KABEER
EXPORTS PVT.LTD

―
129.ll.2018 円

‐

|

30.01.2015 the case had been approved by the Committee. The Committee therefore,
decided to update the status in the DGFT website/records.

RA may take suitable consequential action accordingly.

Case No.:4/26/85-ALC3/2013

HQ File

:01/85/050/00165/AM14/

Decision : NC considered

Case No.:7/2/85-ALC3/2014

戸珊濡薦蔦而
~~囲
癬国"η郎5

|

IMcct No/Date11 4/85‐    Approved
.AI′ C3/2018

29112018

in M.No.l9185 dated

Committee therefore,
Decision : NC considered the case as per agenda and observed that
30.01.2015 the case had been approved by the Committee. The

ided to update the status in the DGFT website/records.

RA may take suitable consequential action accordingly.

:01/85/050/00012/AM15/

ICase No.:2/25/85-ALC3/2013 ―
~Lに
。No/Dttα 1010057220 1
105,03.2014

Decision : NC considered the case as per agenda and observed that import item Sesame

Seed is not permitted under Para 4.7 (aXi) of HBP 2009-14 . NC therefore, decided to
ject the case with direction to company to pay applicable duty with interest for

:01/85/050/00161/AM14/

larisation of the license.

―
―
∃

No.:3/2/85‐ ALC3/2014
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IRA may take suitable cOnsequential ac● On accOrdingly.

Decision:NCconsideredthecaSeaSp".ugendaundob'e.,eotr,itffi]
3l'10.2017 the case had been annroved hv the Cnmrnitree The r-n-*;r'-- *r^^-^r^-^31.10.2017 the casc had been approved by the Committee.Thc COmmittce thercfOrc,|

to update the status in the DGFT website/records.

RA may takc suitable consequcntial actiOn accOrdingly.

Case No.:1/4/85-ALC3/2014 Party Name:GILLETTE INDIA
LTD |::i:::],i:11:Fこ

FT25露「;]
129112018

既力棚υ∞のッAtty l器鰍γC0410158“ 3
Decision : NC considered the .ur.;
following manners;

Item at S.No.l on Net to Net basis .

Rest of the items are allowed as per packaging policy.

:01/85/050/00028/AM15/

No.:9/7/85-ALC3/2014

ALC3/2018
29112018

lest RA' Hyderabad to furnish the status of the case and if not ratified, the lrard copy
application may be sent for examination and fixation of norms on the above AA.

case stands deferred to 10.01 .2019.
|
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Decision:NC considcrcd the casc as per agcnda and noted thatthe status ofthe AA is notl

vailable as well as the hard copy of the application.The Committee therefore, decided to
RA, Bengaluru to furnish the status of the case and if not ratified, the hard copy of

he application may be sent for examination and fixation of norms on the above AA.

case stands deferred to 10.01 .2019.

Party Name:INNOVATIVE
CUISINE PVT.LTD 臓部

日粥‐

Decision :NC considered the case as per agenda and noted that the AA had been issued to
the firm on " Repeat Basis" under para 4.7.1 of HBP (Taking clue from norms fixed by
ALC in M.No. 24185-N-C312013 dated27.02.2014). NC observed that the Committee
has nothing to do with the norms fixation on the subject AA and direct the RA,
Ahmedabad to take further action in accordance to FTP/HBP 2009-14.

RA may take suitable consequential action accordingly.

町
~~   

「

~

Decision : NC considered the case as per agenda and observed that in M.No.5/85 dated

31.10.2017 the case had been approved by the Committee. The Committee therefore,
ided to update the status in the DGFT website/records.

RA may take suitable consequential action accordingly.
|

Case No.:8/6/85-ALC3/2014

:01/85/050/00036/AM15/ 臨ち鵬α∞“
0/AMly l躙鼎α鰤“"%91~~~

Case No.:7/10/85-ALC3/2014

:01/85/050/00085/AM15/

HQ Filc

:01/85/050/00086/AM15/

De.i.io" t NC .onriaer.a the case ur p.i ug.nda and observed that in M.No.5/85 d-aied

31.10.2017 the case had been approved by the Committee. The Committee therefore,
decided to update the status in the DGFT website/records.

RA may take suitable consequential action accordingly.

Party Namc:FERNANDES
BROTHERS

|

|

No.:8/10/85¨ ALC3/2014

No/]Date:14/85‐

18
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1  1HQ Filc              ,RLA FHc              ,Licヽ o「 Datc:0710106184 1
AM15/    25.07.2014        1      1

tgenda and noted that the AA has been issuedi

which is undcr chapter 8 having customs duty

lecided to reiect the case as import ofali types

lore than 39%claSSifl,d Ylder,haplRr 7争 8 oll

I llfClHSl is not admissible and directedthe company to pay applicable duty with interest]

I lfor regularisation of the license. lii,
i Ina may take suitable consequential action accordingly.
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24.09.2014    1

IApproved l

HQ File

:01/85/050/00153/AM15/
RLA Fiに :03/95/040/00424/AM15/

|

|

Decision :NC considcred thc casc as pcr agenda and obscⅣ ed that in M.No.5/85 datedl

09.07.2015 thc casc had bcen approvcd by the Commitcc.Thc Commitec thcrcforc,I

decided to update the status in the DGFT website/records.

RA may take suitable consequential action accordingly.

Case No.:10/17/85-ALC3/2014Ｆ
Ｉ

Ｉ

Ｉ
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財 … 町 |
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∝3‖ 0064959「

~|

Uecisio, r NC considered the case as per agenda and observed that in M.No.5/85 dated
31.10.2017 thc casc had bccn approved by the Comlnittcc. The Conllnittee therefore,|

idecided to update the status in the DGFT website/records.
l

I

iRA may take suitable consequential action accordingly.
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ion : NC considered the case as per agenda and noted that the status of the AA is not
ilable as well as the hard copy of the application. The Committee therefore, decided to
uest RA, Kochi to furnish the status of the case and if not ratified, the hard copy of the
ication may be sent for examination and fixation of norms on the above AA.

case stands defened to 10.01 .2019.

:01/85/050/00132/AM15/

F
Case No.:34/17/85‐ Party Name: NESTLE INDIA

LTD



HQ File

:01/85/050/00154/AM15/

D.cffitt,.iu'.aSperagendaandnotedthatthestatusoftheAAisnot
,r a l--:l-l a^

vailable as well as the hard copy ofthe application.The Commitce thcrcfore,decided to l

uest CLA, Delhi to furnish the status of the case and if not ratified, the hard copy of the I

llicationmaybesentforexaminationandfixationofnormsontheaboveAA'
|

case stands deferred to 10.01 .2019.

Decision : NCconsidered the ease as per agenda and noted that in M.No.09/85 dated

30.08.2018, it has been decided to call the firm for PH to explain the Committee about

ing process,wastagc generatcd etc.The Conllnittec dccided to can the flrm

ｅ

　

ｒ

ｔｈ

お

on 10.01.2019.

case stands deferred to 10.01 .2019.

Case No.:21/22/85-

Case No.:4/19/85-ALC3/2014 Parり NameiSRI SUDHA   IMeet No/Date:14/85‐

lseserrauu AGRo FooDS & ALC3/2018

IEXPORTS PVT. LTD. 129.11.2018

Lic No/Date:2610012702

レ4.122014

Decision : NC considered the case as per agenda and observed that import item [;*
under Para a.7 @)(i) of HBP 2009-14 ' NC therefore,

direction to company to pay applicable duty with interest
Seed is not permitted
to reject the case with

for regularisation of the license.

」may take suitable consequential action accordingly.

:01/85/050/00165/AM15/      104/24/040/00249/AN/115/       01 012015              1

Decision:NC considered the case as per agenda and obscrved that in M.No.4/85 datcdl

19,05.2016 the casc had becn approved by the Commi■ ec.Thc Commitee therefore,|U」 .∠ υ lυ  し110 し 0ヽし  :lau υ oul oPν =υ
VυЧ  υ

' 
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idcd to updatc the status in the DGFT wcbsitc/records.                     |

| IRA may takc suitable conscqucntial action accordingly.
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:01/85/050/00024/AM16/

Defer Date:

10,01.2019
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Lic.No/Date:0310793568

10402.201ハ



scision : NC considered the case as per agenda and observed that the firm has been
lled for PH for this AA alongwith other three AAs and directed to appear before the

mittee on 13.12.2018. The Committee decided to shift this AA from the present
ing and attach with the agenda along with other AAs of the firm for which PH has
granted.

case stands deferred to 10.01 .2019.

―
―

∃

Party Name:GHODAWAT
AGRO PVT LTD 1造 :」況■tC:14/85‐  「pprOVed l

10/AM16/
‘
υ

12911.2018

1Lic No/Datc:3110065266
111.02.2015

approved by the Committee. The Committee therefore,
ided to update the status in the DGFT website/records.

RA may take suitable consequential action accordingly.

RA may take suitable consequential action accordingly.
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Decision :NCconsidered the case as per agenda observed that the AA has been issued to
the firm in terms of Policy Circular No.5 dated 14.08.2013. The Committee therefore.,

: NC considered the case as per agenda and observed that in M.No.5/85 dated
1.10.2017 the case had been approved by the Committee. The Committee therefore,

to update the status in the DGFT website/records.

next date of the meeting, i.e. I 0.01 .2019.

No.:9/3/85‐ ALC3/2015  Party Namc:OSTERN
ATE LTD. 顧‖…「
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may take suitable consequential action accordingly.
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HQ File             lRLA File

Decision:NCconsidcred the case as per agenda and decided to scck fo1lowing information

IMcct No/Datc:14/85-    Status:Deferred l

AL′ C3/2018
29112018

from the firm as per the comments of the Technical Authority (Tech.2).

i) Composition of each of the export products approved by
Authority

i

the designated

Export obligation may be shown in terms of Nos. of Tablets/Capsules.
Where ever import item is extract, COA from the foreign supplier showing i

content of active ingredient and detailed working for arriving at the import i

quantity and wastage claimed there in may be furnished.

case stands deferred to I 0.01 .2019.

Decision : NC considered the case as per agenda and decided to forward the application to
Technical Authorify, i.e, CFTRI for examination and furnishing comments for fixation
1/O Norms.

case stands deferred to 10.01 .2019.

Case No.:24/14/85-

HQ File

:01/85/050/00143/AM19/

Party Namc:CRI LIMITED Meet No/Datcl1 4/85-

IALC3/2018

レ9.11.2018
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Decision : NC considered the case as per agenda and decided to forward the application to
the Technical Authority, i.e, Tech.l for examination and furnishing comments for fixation

I/O Norrns.

case stands deferred to 10.01 .2019.

Defer Date:

110.01.2019

that hard copy of the

IM81iヽも/Dite:14/:5:

IALC3/2018
129.11.2018

Lに No/Date:0310811833

115.03.2017

lDecision : NC considered the case as per agenda and

18

10107884 1Defer Datc:

110・
01・ 201919032015
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‐７２
‐

‐

Party Namc:SWANISPICE
MILLS PVT.LTD.

22/AM19/



ハ application has not been received from RA, Mumbai.
the hard copy of the application for examination by the

The case stands deferred to 10.01 .2019.

NC decided to高再 面 面 高 司

HQ Filc

:01/85/050/00151/AM19/
IRLA F‖ e

l:10/24/040/00036/AM18/

Technical Authority.

IMeet No/Datc:14/85‐

IALC3/2018

129.112018

ILic No/Date:1010059825

101.11.2017

|~
|

|

Case No.:32/14/85-ALC3/2018 Party Namc:KANCOR
INGREDIENTS LIMITED

Decision : NC considered the case as per agenda and decided to ratifu the norms of the
AA on the basis of the comments of Technical Authority, i.e., Tech.2, allowing the
following inputs;

Export Items
ChlorophyH Extract lsolate(Ch10rOphy‖

Min.80%)
2.250 MT

mport Item

Concentrated Extract of Alfalfa
chlorophyll 2-2.5 %

150.00 ⅣlT

may take suitable consequential action accordingly.

Case No.:2/14/85- Party Name:REYNOLDS
PENSINDIA P LTD 諄撚…
障ち塀::υ∞解υAM18/ 階だ鼎

∝mm“
“

5脇
謝 191

HQ File

:01/85/050/00121/AM19/

:NC considercd thc case as per agcnda and decidcd to forward the applicationtol

:NC considered the case as per agenda and noted that the import item i.e.,
Paprika Chopped Chilly is having Customs Duty more than 30%. As such, the import item
fallsunderineligiblecategoriesofitems onselfdeclarationbasisasperParaa.ll(a)(iii)

FTP,20l5-20. The Commiffee therefore, decided to reject the case with direction to
firm to pay applicable Customs Duty with interest thereon for regularisation of the case.

may take suitable consequential action accordingly.

「掟器=庶
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Technical Authority, i.e, Tech.l for examination and furnishing comments for fixation
Norms.

case stands deferred to 10.01 .2019.
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:05/23/040/00157/AM19/

seq ingly

1器ユ掲5υOm 20/AMlツ
ision : NC considered the case as per agenda and decided to ratifli the norms of the
allowing the following inputs;

ort Item
Cushions outer cover polyester/cotton
filling 100% polyester staple fibre

As applied for

Item
Polyester Staple Fibre L0l KgA(g content of Polyester staple

fibre in export item.

RA may take suitable consequential action accordi

HQ File

:01/85/050/00123/AM19/

Party Name:APEEJAy TEA ffilatrt,r-D.f**d
LIMITED              IALC3/2018          1

レ9。‖,2018    1I          P9。 11,2018     1
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Decision : NC considered the case as per agenda and noted that hard copy of the
ication has not been received from RA, Kolkata. NC decided to request RA to forward

hard copy of the application for examination by the Technical Authority.

case stands deferred to 10.01 .2019.

Casc No.:30/14/85-

ALC3/2018
IMcct No/Date:14/85‐

HALL ELECTRONICS(P)  IALC3/2018
LTD.               29.H.2018

1器星泥5νO∝ 49ハMツ 降
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隔 跡 19

:ision : NC considered the case as per agenda and decided to forward the application to
Technical Authority, i.e, Tech.l for examination and furnishing comments for fixation
1/O Norms.

case stands deferred to 10.01 .2019.

109.08.2018

:NC considered the case as per agenda and decided to ratify the norms of the AA
"Repeat Basis" as decided in terms of norms fixed in a similar case of AA
0310820158 dated 27.03.2018 (M.No. l0/85 dated 13.09.2018) of the firm.

may take suitable consequential action accordingly.

Case No.:5/14/85-ALC3/2018

NameiSHOCKLEY
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Decision:NC considcred the case as per agenda and observed that AA has bccn issuedl

on "Repeat Basis" as informed by RA, Mumbai vide letter No. 03/95/04014261AM191560
datcd 10.08.2018.

RA may take suitable consequential action accordingly.

te Technical Authority, i.e, Tech.l for examination and furnishing comments for fixation i

f I/O Norms - 
]

case stands defened to 10.01 .2019.

:01/85/050/00126/AM19/
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: NC considered the case as per agenda and
"Repeat Basis" as informed by RA, Mumbai vide
21.08.2018.

RA may take suitable consequential action accordingly.

obscrved that AA has bcen issucd

letter No.03/94/040/00406/AM19

ALC3/2018
129112018
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Party Namc:GODREJ&

IBOYCE MFG.CO.LTD, 畷獅F″
お‐
ド
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:ision : NC considered the case as per agenda and decided to forward the application to
Technical Authority, i.e, Tech.l for examination and furnishing comments for fixation

I/O Norms.

case stands deferred to 10.01 .2019.

,9.11.2018    1
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F
Case No.:13/14/85- IMcet Noわ ate:14/85‐

IALC3/2018

Party NameiSAMI SPICES
AND HERBS PVT.LTD

―
・
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ALC3/2018

No.:6/14/85-
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ヘRLA File

1                 :

De.ffiecaSeaSperagendaandobservedthatthefirmisdoingonly
ilization of the imported duty free Spice. Committee therefore decided that the firm
, give the details of 'sterilisation' equipment installed/available with them for this

case stands deferred to 10.01 .2019.
|

:01/85/050/00132/AM19/

may take suitable consequential action accordingly.

:01/85/050/00140/AM19/

四
|

膿ら措j剛 %ハmッ
Lic.No/1Date:0510407630
12808.2018

necision :NC considered the case as per agenda and decided to ratify the norms of the AA

on the basis of the recommendation of Technical Authority, i.e., Tech.2, allowing the

following inputs:

Item

Unarzneiliche Globule (Non Medicated) 41400 KG

Item

L Beet Sugar 42228KG

2. Paper Bas As per packing policv

RA may take suitable consequential action accordingly.

iMeet No/Date:14/85-

lelc:rzor t
j29.11.2018

:Lic No/Datc:0810143347

12808.2018

Status: Deferred

Dcfer Date:

10.01.2019

cision :NC considered the case as per agenda and

Crude Glycerine where as the import is for USP

ided to seek the following information from the
'echnical Authority, i.e., Tech.2;

oUt.r*l tftui*t"tt it.* irdt"."dl
grade 99.5%o. Hence the Committeel
firm as per recommendation of the 

1
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Case No.:28/14/85¨ Party Name:GEO FRESH

NUTRACEUTICALS

:01/85/050/00147/AM19/ |:08/24/040/00181/AM19/

CoA of import/export item

P   騨蔦

No.133/14/85-ALC3/2018 1Part〉 'Nainlc:A V THOMAS&  Mcct No/Datc:14/85-

lCO Iッ TD              ALC3/2018
‐291:2018
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ision :NC considered the case as per agenda and decided to ratify the norms of the AA
"Net to Net" basis with the condition that quality, grade and origin of the

item should match.

|



ハ i) Billof Entry if import have been made
ii) Copy of the Drug manufacturing License for the export item.

case stands deferred to 10.01 .2019.
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Decision:N(C considered the case as per agenda and l de,Ted.t?PAVard the apり に管i01t° l
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Thc casc stands deferred to 10.01.2019.                            |

Case No.:29/14/85- Party Namc:KOMATHA
ALC3/2018
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ecision :NC considered the case as per agenda and decided to forward the application to
e Technical Authority, i.e, MoFPI for examination and furnishing comments for fixation
of1/O Norms.

case stands deferred to 10.01 .Z0lg.
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Decision :NC considered the case as per agenda and decidedG r"tify the ,"*r of th. AA
on the basis of the recommendation of Technical Authority, i.e., Tech.l, allowing the
following inputs:

Export Item



Plywood furniture like office table,

bathroom vanity table, bed head board,
bed side tables & wall panels content of
Plywood 86240 Sq.ft and PVC tape 71680

Mtr.)

2800 Number

Item
l. Plywood with paper pasted 90552 Sq.ft.

2. PVC Tape for Furniture Edge of
Rel.width.

73114 Mcter

ickness & grade of Paper Pasted Plywood should match in import/export.

t may take suitable consequential action accordingly.

ヘ

" |
Party Namc:PRAGATI GLASS
PRIVATE LIMITED

IMeet No/Dtte:14/85‐

IALC3/2018
129,11.2018

:NC considered the case as per agenda and decided to ratifi'the norms of the AA
"Net to Net" basis with the condition that the relevant shape /size of the glass bottle in

export/import item should match.

RA may take suitable consequential action accordingly.

Case No.:19/14/85-ALC3/2018

ICase No.:15/14/85‐ ALC3/2018 Party Name:GELTEC
PRIVATE LIMITED

隔諏|「
~~~~~~一一面砥濠、0310823800「

~~~
8/94/040/00532/AM19/   117.09.2018       1

rf.fC *niiAered the case as per agenda and observed that AA has been issued on

basis" as informed by RA, Mumbai vide letter No. 03/941401532lAMl9 dated

17.09.2018.

需画面蕊百罵百
~~所
λ』liυ0053νAM19  サぶ嘱lα

0310823798 1

Decision:N(C considercd the casc as pcr agcnda and obscrved thatノ ヘA has bcen issued on

basis" as informed by RA, Mumbai vide letter No.03/94140/53I/AMl9 dated

17.09,2018.

Pany Name:TIT‐BIT F00DS lMc
IALC3/2018

may take suitable consequential action accordingly.

may take suitable consequential action accordingly.

iCase No.:16/14/85-ALC3/2018 Party Name:GELTEC
PRIVATE LIMITED

No.:8/14/85-ALC3/2018
(I)PVT.LTD.

♂

"
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)cision :NC considered the case as per agel
the basis of the recommendation of Tec
lowing inputs:

port Item

nda and decided to ratify the norms of the AA
hnical Authority, i.e., Tech.l, allowing the

Nutmeg Powder 43.685 MT

Item
Nutmeg(WhOle) 44.12 MT

lity, grade and origin of import and export product should match.

may take suitable ial action accordinel

~1需
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:FU14/85‐
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       |
|

823892剛
10.01.2019

:NC cOnsidcrcd thc case as pcr agcnda and dccidcd to fonvard thc appHcation to

Tcchnical Authority,i.c,Tcch.l fOr cxamination and furnishing cOmmcnts for flxation

I/O Norms.

The case stands deferred to I 0.01 .2019.

Case No.:10/14/85-

:01/85/050/00129/AM19/

Case No.:14/14/85-ALC3/2018

RA may take suitable consequential action accordingly.

ICase No.:18/14/85‐ALC3/2018 Party Namc:GELTEC
PRIVATE LIMITED

Meet No/Date:14/85‐

ALC3/2018

婦:ぶ鰍lα
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ppr° Ved  l

2911.2018
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:NC considered the case as per agenda and observed that A,A ii;G;, irrrA;;
basis" as informed by RA, Mumbai vide letter No. 03/9414ol53glAMl9 dated

Namc:GADRE MARINE No/Datc:14/85‐

PVT LTD 18

9.09.2018.

:NC cOnsidercd thc casc as per agcnda and Obscrvcd that AA has bccn issucd On

basis"as inforlned by RA, Mumbai vidc lctter No. 03/94/40/530/AM 19 dated
19,09。 2018.

ゴ
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下 翻 f

may take suitable consequential action accordingly.



Case No.:17/14/85-ALC3/2018

マ
。（

HQ File

:01/85/050/00136/AM19/

Decision :NC considered the case as per agenda and observed that AA has been issued on

basis" as informed by RA, Mumbai vide letter No. 03/94140/581/AM191560
19.09.2018

RA may take suitable consequential action accordingly.
|

1椰… 冨
ICasc No.:12/14/85-ALC3/2018

HQ Fllc

:NC considered the case as per agenda and observed that AA has been issued i

at basis" as decided in terms of norms fixed in case of AA No.0310820158
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rcision :NC considered the case as per agenda and observed that RA, Kanpur was

luested to visit the plant and submit report on requirement of enzymes for production
'Chondroitin 

Sulphate. RA, Kanpur vide his email dated I 5. I I .201 8 has stated that the

tc offlcc of thc flrrn is in Kanpur、 Ⅳhilc,thc manufacturing facility is locatcd in

Gurgaon, Haryana and advised to depute some technical officers from the Committee to

visii the production site of the firm and assess the utilization of enzymes in the

manufacturing process.The Conlinittec dccidcd to send thc Tcchnical Authoritics to visit

production site of the firm.

case stands deferred to 10.01 .2019.

:03/95/040/00581//ヽ M19/

甲蜃 蔦

"Repeat basis" as decided
27.03.201 8 ofthe flrrn

may take suitable consequential action accordingly.

Case No.:25/14/85-

Case No.:35/14/85‐ Party Name:UNITED FOODS M繭 5嘉T輌百

Decision :NC considered the case as per agenda

to the Technical Authority, i,e, Coffee Board for
for fixation of I/O Norms.
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IALC3/2018‐
29112018            1

1Lic No/Datc:5310019860 1Detr Datei

101 i02()18          10.Ol.2019

and decided
examination

to forward the application
and furnishing comments

sAHU

The case stands deferrcd to 10.01.2019.

UdyOg B・・・
an,

Namc:VIVA F00D No/Date:14/85‐

18

Lic No/Date:0310823981

8
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Party Name:AMOL
PHARMACEUTICALS PVT IALC3/2018

:NC considered the case as per agenda and decided to forward the application
the Technical Authority, i.€, Tech.2 for examination and furnishing comments for

fixation of I/O Norms. ・
|

Party Name:HAMILTON
HOUSEWARES PVT.LTD,

case stands deferred to 10.01 .2019.

RLA Fne
:03/94/040/00468/AM19/

Lic.No/D・ate:0310823252

24.08.2018

:NC considered the case as per agenda and decided to forward the application
the Technical Authority, i.e, Tech.l for examination and furnishing comments for

xation of I/O Norms.

case stands deferred to 10.01 .2019.

Case No.:31/14/85-

Case No.:20/14/85-

:01/85/050/00139/AM19/

Datc:27.12.2018

Placc:Ncw Dclhi Foreign Trade Dcvclopment()fflccr

鶴鍛憮蠅 T

27

/85/050/00150/AM19/ 3/24/040/00108/AM19/ 串鼎
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Date:

10.01.2019
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